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Order dated 10.2.2004 

None appeared ir Lhc applicant. However, 

thri 3.L)ash, learned Addi .S anCtng Counsel was 

present and with his aid and asistance we have 

perused the records pled before us. 

The applicant in this O.A. has prayed 

for direction of this Tribunal to auesh the 

selection and appoiniment of Res.No.5 to the 

ost of EDBPN, Santribida 3.0. and to direct 

the official respondents to conduct selection 

test afresh by giving an opportunity to all 

eligible candidates including the applicant. 

Shr..L A.Bas, learned Addl.Stand.ing Counsel 

while submitting the facts of the case brought 

to our noticothat the applicant could not be 

elcotcd for the post although he 'securcd 64.66% 

macks in the H.S.C.Examination and belongto 

030 CommunIty on the ground that he lacked in 

property ownership condition. They have stated 

that the income certificate that was produced 

by the applicant (nncxurc-R/l to the counter) 

was in the name of his gather and that no income 

c; tifi:atu/proertr ccc tific'a be aes suhadttcd 
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in his own name. in the c±rcIstanCcs, he 

failed to qualify for consideration for the 

osL in teJms of the recruitment rules 

puh1ihcd in this regard for the post of ZDBPM. 

cf fo-c r 

, 	-------- 

areoonL cf Sh Dash tha. the ca&ure 

of the applicant suffered from the defect that 

he did not fulfil the income criteria for,  the 

urposc of selection for the post, we find 

ie <-qondonts have erred in selecting 

e, Ashok Kumar Pradhan under OJO 

cuota whe-re-s the said Ashok Kumar Pradhan 

obrnitted a certificate as belonging to SCBC 

e0omunity. As S€BC community has not been 

hlared ame as th.c C20 by the Central 

it was not ape on the part of tha 
1r 

eiec -in g authority to to giveAconcession which 

ho have none in selectine Rcs.5 to thT 0st. 

in the aforesaid 1 rciecs1  we hold 

that the selection of Res.5 to the post of EDBPM 

was made in contravention of the vacancy 

notification for fiLing up of the said post 

aria in the circ1a1-tanc3a, we have no other 

on but to intervene nd set aside the 

seiCCtOfl and appointment of Res, as EDBPM, 

Santribida B.C., which is hereby quashed%set asidE 

e further direct the Respondents to issue 

csh n L'eri inviting applications 

becciri Je 	f theapplicant and Res.5 

should also be considcra provided they w 

to be eligible in all respects. 
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With this observation and direction, 
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